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None for the app11cant f Ear]ier CP-85/2003 was disposed

v

‘of vide order dated 12/1/2004 as fo11ows - » ,

The 1earned counse] for the respondents Shri
Shetty ment1ons ‘that there 'has been some delay on account
fof’ procedura1 ‘formalities. However, some amount was paid
“to .the party of’ '8/5/2003; some on 12/9/2003 and the
“‘balance in the second ha1f of September, 2003 . We are
“of - the v1ew -that the order ‘has been 1implemented. The
Contempt Pet1t1on is - discharged. The Contempt Petition
be f11ed e ’

it waswaccepted by this Court that resoondents have a8
1'mp'lement‘ed the order of ‘the. Tribunal dated 24/4/2003 in OA ‘ .
604/2001. The present contempt pet1t1on under consideration
43/2004 is meaningless and frivolous when the directions of this
" Court have already been compTied wfth as per our order detedf
12/1/2004. The CP-43/2004 is dismissed. L
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